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SHRI K. SANTHANAM (Madras): Madam 
Deputy Chairman, I rise to support this Bill. 
While he was moving the Bill regarding the 
Hindi Sahitya Sammelan, the Minister of 
Education had promised to bring this 

Bill about the Dakshina Bharat Hindi Prachar 
Sabha. About the work of the Dakshina Bharat 
Hindi Prachar Sabha eloquent tributes have 
already been paid and I do not want to repeat 
them, but I wholly endorse whatever has been 
said specially by my friend, Dr. Ramakrishna 
Rao. I cannot claim to have been recently 
associated with the Sabha so closely, but in 
the earlier years from 1920 to 1940 I was 
associated with it in various ways. I know it is 
one of the most successful voluntary agencies 
which have worked for the cause of the 
spreading of Hindi, and the country cannot be 
too grateful for the work it has done. It is a 
pity that Shri Satyanarayana who has devoted 
so much time and energy for the development 
of the Hindi Prachar Sabha has not been able 
to attend this session, and I would like to place 
on record my own appreciation of the work he 
has done. 

While I support this Bill, I wish that the 
Education Minister had taken a little more 
active interest and Iried to place before this 
House the prospect of more intensive and 
wider use of the Dakshina Bharat Hindi 
Pischar Sabha. After all, Madam, any institu-
tion which has existed for 45 years develops 
during that long period all kinds of difficulties, 
variations and changes which have to be met 
with. It also tends to fall into certain kinds of 
ruts from which it has to be lifted. I wish he 
had started with appointing a small 
Committee, a friendly and sympathetic 
Committee which would have reviewed the 
work of the Dakshina Bharat Hindi Prachar 
Sabha during the last 45 years, evaluated its 
work in various directions and also indicated 
how its work can be increased, and then the 
Bill could have been drafted in order to help 
the Sabha to do a wider service in the future 
than it has even done in the past. 

Take, for instance, the constitution of the 
Sabha. It was started as a small centre in the 
City of Madras, the main function of which 
was to train Hindi Pracharaks who would 
open classes outside school hours for 
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children in various parts of South India. In 
those days there was no question of the 
Government or the education system taking up 
Hindi, and it was pioneering work and this 
was done really in a grand fashion by the 
Sabha. But that function has now lapsed. All 
the four States have provided Hindi teaching 
in the schools, and three out of the four States 
have made it compulsory. I think even in 
Madras the classes are compulsory though in 
examination it is not compulsory. 

SHRI R. R. DIWAKAR (Nominated): It is 
an optional subject. 

SHRI K. SANTHANAM: It is not an 
optional subject. The classes are compulsoty. 
Therefore, that work of the Sabha has more or 
less lapsed. But now it has to do far greater 
work. It has to train and provide all the 
Government schools with the Hindi teachers 
needed, and for this purpose it has split itself 
up into four branches. So from being a unitary 
institution it has become a federal institution 
with four branches and one central office. It is 
essential to investigate how the central office 
and these four State institutions are connected, 
whether their present relations are altogether 
satisfactory, whether anything more shouid be 
done to put them on a truly satisfactory 
foundation. Of course, the hon. Min'ster may 
say that it is the function of the Board or of the 
Managing Committee, but we all know that 
outside assistance will make such things much 
easier. I wish a clause had been inserted to 
provide for this federal structure and the 
conferment of autonomy with the prospect of 
instituting separate funds for all these State 
branches. 

Then about the functions themselves, I think, 
there is great scope for extending the functions 
of the Dakshina Bharat Hindi Prachar Sabha. 
Now, the children are being taught Hindi in the 
schools, but the mothers I think should be 
tackled. In all the towns of .all the four States 
if all the middle 457 RSD—4. 

class women can be taught Hindi, thea a great 
step would have been taken. But these 
mothers could not come to classes conducted 
by the Dakshina Bharat Hindi Prachar Sabha. 
So, home tuition, say twice a week—even half 
an hour or one hour will do—will have to be 
given. If, for instance, in the City of Madras a 
hundred girls can be trained to go from house 
to house and teach the women of the house, in 
two or three years' time thousands of women 
can be taught enough Hindi and they will 
become the most fervent propagandists of 
Hindi. 

Then again take the college students. Now, 
there is no provision whatsoever for 
continuing Hindi for college students. Hindi is 
not one of the second languages in the 
colleges and so at the college level nothing is 
being done. I wish that the Dakshina Bharat 
Hindi Prachar Sabha would establish hostels 
in all the big towns of the South on the 
condition that the students who join those 
hostels will learn Hindi and appear for the 
Hindi examination side by side with their 
other examinations. If two or three thousand 
college students can every year be coached up 
in Hindi—many of them are likely to go to 
other States and get into Central services—it 
will produce a very healthy effect. 

I will go even further and say that it should 
be possible for the Dakshina Bharat Hindi 
Prachar Sabha to establish a few secondary 
schools and one or two colleges where all 
things are taught in the Hindi medium. Now, 
all the secondary schools in the State of 
Madras are either Tamil medium or English 
medium. There are certain schools where 
English medium is adopted. But most of the 
schools have got the Tamil medium. I say 
there is need for one or two schools where 
everything is taught in the Hindi medium. For 
one thing these boys will become better Hindi 
Pracharaks and Hindi teachers in schools, and 
secondly there are of course many people from 
North India who are settled there and whose    
children cannot be 
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[Shri K. Santhanam.] taught either in the 
Tamil medium or in the English medium, 
and there are many Government of    India 
servants whose children know more Hindi 
than their  own mother-tongue.     And they 
are not being provided with facilities for 
education.    Therefore, if the Dakshina  
Bharat  Hindi     Prachar  Sabha can maintain 
one good high school in each  of the  four  
States   and  a  combined college in the    
City of Madras for all these States together, 
it would be doing a great deal of service to 
the cause of Hindi. 

Now, I am giving these illustrations not 
as an exhaustive list of all the things that 
can be done by a new, rejuvenated and 
better-assisted Dakshina Bharat Hindi 
Prachar Sabha. Does this Bill contemplate 
any such expansion? Does it provide any 
kind of incentive or assistance? I regret to 
say that it does not. The hon. Minister has 
taken a very strict and formal view of his 
duty towards the Dakshina Bharat Hindi 
Prachar Sabha and the only thing that he 
has provided is clause 4 which says:— 

"Notwithstanding anything contained 
in the University Grants Commission Act, 
1956, or in any other law for the time 
being in force, the Sabha may hold such 
examinations and grant such degrees, 
diplomas and certificates for proficiency 
in Hindi or in the teaching of Hindi as 
may be determined by the Sabha from 
time to time." 

Here I do not know why the University 
Grants Commission Art, 1956 has been 
brought in. I have read that Act carefully 
and it does not cover the case of these 
institutions. That Act itself says that any 
institution which has been declared as an 
institution of national importance may 
confer degrees or titles, and I find that no 
such condition is put in the Hindi Sahitya 
Sammelan Act providing for such an 
exception.   Clause 6 of that Act says:— 

"Subject to the provisions of this Act and 
the rules made thereunder 

the Sammelan shall perform the following 
functions,  namely:— 

 (d) to arrange for the holding of 
examinations through the medium of 
Hindi language and to cojnfer degrees, 
diplomas and other academic 
distinctions;". 

There it was not considered necessary* to say 
"Notwithstanding anything contained in the 
University Grants Commission Act, 1956." 
That also is not aj university. It also is only an 
institution of national importance. But I do not 
think it does any harm. But what I object to is 
that many of the other functions which have 
been described in clause 6 of the Hindi Sahitya 
Sammelan Act have not been provided for in 
this Bill. For instance, I have read out the 
clause about examinations. Then the next 
clause says:— 

"to establish and maintain schools, 
colleges and other institutions for 
instruction in Hindi language and Hindi 
literature and also to affiliate schools, 
colleges and other institutions for its 
examinations;". 
If this clause had been inserted here, it 

would have been of great use to the Dakshina 
Bharat Hindi Prachar Sabha. Now, without this 
clause, in the case of establishing and 
maintaining schools and the affiliation of 
schools, colleges, etc., it will be bound by such 
rules as-may be made by the State Educational 
Department, and to free the Dakshina Bharat 
Hindi Prachar Sabha from the State rules, it 
would have been of great assistance to it if it is 
enabled to start schools, colleges and hostels 
such as those I have been mentioning, and 
again to affiliate institutions   .   .   . 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Does the present Bill exclude that 
opportunity to establish schools and other 
things? 

SHRI K. SANTHANAM: It does not prevent 
but the Dakshina Bharat Hindi Prachar Sabha 
will be governed by the State rules on the 
subject. But if that clause had been put in here, 
it would not have been restricted in that 
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manner just as it has been dene in the case of 
the Hindi Sahitya Samme-lan. The existence 
of that clause in the Hindi Sahitya Sammelan 
Act means that it will not be bound by the 
rules of the U.P. Education Department. 

And then it says— 

"(f) to affiliate institutions having for 
their object the promotion of Hindi 
language and Hindi literature;". 

Many speakers have pointed out that the 
Dakshina Bharat Hindi Prachar Sabha is not 
the only institution doing service to the cause 
of Hindi, there are a variety of institutions 
and, therefore, this should be a central 
institution which will affiliate all those insti-
tutions and which will assist them in co-
ordinating their activities so that there may 
be no waste of efforts. 

Then again, it says:— 

"(g) to award honorary decrees persons 
who may have rendered persons who may 
have rendered distinguished service to the 
cause of Hindi;". 

This again would have been a proper clause 
to be inserted here. 

Sub-clause (k) says:— 

"to receive gifts, grants, donations or 
benefactions from the Government and to 
receive bequests, donations or transfers of 
movable and immovable properties from 
testators, donors or transferors, as the case 
may be;". 

This again would have been a very useful 
clause though, of course, the Dakshina 
Bharat Hindi Prachar Sa'oha may not be 
prevented; even now, they are receiving 
them. But to have put it here would be 
reminding the Government of India and the 
State Governments of their obligations to 
assist the Dakshina Bharat Hindi Prachar 
Sabha. 

Sub-clause (m) says— 

"with the approval of the Central 
Government, to borrow on the security of 
the property of the Sammelan money for 
the purposes of the Sammelan;". 

Here, this is both a valuable safeguard and a 
check. Now, presumably, the Dakshina Bharat 
Hindi Prachar Sabha will be entitled to 
mortgage its property without the approval of 
the Central Government. I think, if this had 
been put in, it would also have been useful. 

What I am suggesting is that the Bill has 
been made into the barest skeleton. The 
Minister has taken care that the minimum of 
recognition should be given, that nothing more 
should be done. I do not accuse him of any 
motive whatsoever but it suggests lack of 
active interest and sympathy. I think these 
subjects should be approached with more 
sympathy and imagination than as a mere 
performance of a necessary duty. Therefore, I 
suggest that whatever has not been done in the 
Bill shduld be done as a matter of fact and I 
hope that the successor to the present 
Education Minister will take a more active and 
intense interest and will use the Dakshina 
Bharat Hindi Prachar Sabha as a means for the 
active promotion of Hindi. 

I agree with many of my Hindi friends that 
in the matter if propagating Hindi, the 
Government of India has not shown as much 
interest, initiative and imagination as it should 
have done. If it had done so, much of the 
present dispute would have vanished and the 
country would have been in a much better 
position to implement the articles of the 
Constitution. And if only the Education 
Minister gives a crore of rupees and has a plan 
for ten years for the South, I think lakhs and 
lakhs of new people could be brought within 
the fold of Hindi and then the opposition 
would disappear. Now, it is there because 
many of the women, many of the officials and 
many of the 



2031        Dakshina Bharat Hindi [ RAJYA SABHA ] Prachar Sabha Bill, 1963    2032 

[Shri K. Santhanam.] middle class people 
who are vocal have not learnt Hindi. No 
special facilities have been offered to them 
excepting some schools and classes 
conducted by the Dakshina Bharat Hindi 
Prachar Sabha. Take the Members of Parlia-
ment from South India. I ask. Is it not the 
duty of the Government to see that Praeharaks 
go to them and offer their services and 
educate them in Hindi? If they do it, I think 
90 per cent, of the Members of Parliament 
from the South would be very glad to learn 
Hindi. They have no time, they cannot go to 
the classes. You cannot expect them to get 
books themselves or show very much interest. 
Seme of them do, some of them have leernt 
Hindi. I say, it is the duty of the Education 
Ministry to see that as many people as 
possible receive personal attention. They 
should send Praeharaks to them, to their 
houses. Even if they do not learn, let their 
wives and children learn and then the fathers 
will be forced to learn. This is the way in 
which the thing has to be done and I hope 
whatever time has been lost, greater interest, 
enthusiasm and imagination will be shown by 
the department in the future. 

 

 
"The language for the time being 

authorised for use in the Union for official 
purposes shall be the official language for 
communication between one State and 
another State and between a State and the 
Union: 

Provided that if two or more States agree 
that the Hindi language should be the 
official language for communication 
between such States, that language may be 
used for such communication." 

"It shall be the duty at the Union to 
promote the spread of the Hindi language, 
to develop it so that it may serve as a 
medium of expression for all the elements 
of the composite culture of India and to 
secure its enrichment by assimilating 
without interfering with its genius, the 
forms, style and expressions used in Hindu-
stani and in the other languages of India 
specified in the Eighth Schedule, and by 
drawing, wherever necessary or desirable, 
for its vocabulary, primarily on Sanskrit 
r.nd secondarily on other languages." 

 



2033      Dakshina Bharat Hindi     [ 29 AUG. 1963 fl Prachar Sabha Bill, 1963   2034 

 



2035  Dakshina Bharat Hindi [ RAJYA SABHA ] Prachar Sabha Bill, 1963  2036 

 



2037    Dakshina Bharat Hindi     [ 29 AUG. 1963 ] Prachar Sabha Bill, 1963    2038 

 



2039           Dakshlna Bharat Hindi    [ RAJYA SABHA ']   Prachar Salha  Bill, 1963 2040 
 

"The language for the time being 
authorised for use in the Union for official 
purposes shall be the official language for 
communication between one State and 
another State and between a State and the 
Union: 

f[   ] English transliteration* 

Provided that if two or more States agree 
that the Hindi language should be the 
official language for communication 
between such States, that language may be 
used for such communication.". 

"It shall be the duty of the Union-to 
promote the spread of the Hindi, language, 
to develop it so that it may serve as a 
medium of expression for all the elements of 
the composite culture of India and to secure 
its enrichment by assimilating without 
interfering with its genius, the forms, style 
and expressions used in Hindustani and in 
the other languages of India specified in the 
Eighth Schedule, and by drawing, wherever 
necessary or desirable, for its vocabulary, 
primarily on Sanskrit and secondarily on 
other languages". 
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SHRI M. RUTHNASWAMY (Madras): 
Madam Deputy Chairman, this Bill is another 
instance of the bad timing of their legislative 
or administrative actions of which the Govern-
ment has shown many examples. Just at a time 
when in the South a powerful political 
organisation is about to start an anti-Hindi 
agitation, this Bill is being presented to the 
country as an additional argument for this 
agitation. In addition to the fact that as a 
matter of ordinary policy the Government of 
India has been giving financial support 
towards movements for the propagation of 
Hindi of which there are a number of instances 
in this Report of the Ministry of Education for 
the year 1962-63, this Bill has come up now. 
For instance, grants-in-aid amounting to Rs. 
4,82,000 to voluntary organisations have been 
given for this purpose. In the case of the 
appointment of Hindi teachers, the 
Government bears 100 per cent of the 
expenditure for the implementation of the 
scheme. Then with regard to Hindi teachers' 
training colleges, the Government has given 
financial assistance to the State Governments 
of Andhra Pradesh and Maharashtra for the 
expansion of the existing facilities. And then a 
grant of Rs. 2,20,000 was  given  to the    
Kendriya     Hindi 

Shikshana Mandals for the training of Hindi 
teachers and for various other projects. 
Another sum of Rs. 1,80,000 has been 
sanctioned for the free supply of books to 
schools and colleges and public libraries. And 
then a Hindi-Tamil Primer was prepared and 
brought out by the Dakshina Bharat Hindi 
Prachar Sabha. And finally the Government 
have formulated a programme of 50 per cent 
financial assistance to original writings, 
provided the outlines of the original writings 
and titles for translations, are approved by 
Government. And finally there is the 
provision by the Government of India of a 
total cost of Rs. 11 lakhs for the production of 
a Hindi encyclopaedia. 

In addition to all these extraordinary items 
of financial assistance given to one language 
in India, here the Government proposes in this 
Bill to give administrative support in the 
matter of encouraging the study of this 
language. Many tributes were paid to the 
Dakshina Bharat Hindi Prachar Sabha by 
Members on the floor of this House, which all 
go to show that this institution has been doing 
excellent work for the propagation of Hindi. 
All this work was the work of a voluntary 
organisation. Why should Government now 
step in to give extraordinary assistance to this 
institution? It is practically being made a 
governmental institution because it is being 
provided here in the Bill: 

"that the objects of the Sabha shall not be 
altered, extended or abridged; or the 
memorandum and the rules and regulations 
of the Sabha shall not be altered or amend-
ed; or the Sabha shall not be dissolved, 
without the previous approval of the 
Central Government." 

The Bill, according to the Statement of 
Objects and Reasons appended to it also— 

"empowers the Central Government to 
review the work done by 
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the Sabha and to give appropriate 
directions to the Sabha on the basis of the 
results of such review." 

Further, by sub-clauses (5) and (6) of 
clause 7, it has been provided that: 

"The Central Government may address 
the President of the Sabha with reference to 
the result of such review or evaluation as 
disclosed in the report of any committee 
constituted under sub-section (1), and the 
President of the Sabha shall communicate 
to the Central Government the action, if 
any, taken thereon." 

And that 

"When the Central Government has, in 
pursuance of sub-section (5), addressed the 
President of the Sabha in connection with 
any matter and the President of the Sabha 
does not within a reasonable time take 
action to the satisfaction of the Central 
Government in respect thereof, the Central 
Government may, after allowing the Sabha 
an opportunity of furnishing explanations or 
making representations, issue such 
directions as that Government considers 
necessary in respect of any of the matters 
dealt with in the report and the Sabha Shall, 
notwithstanding anything contained in any 
law for the time being in force or in the 
memorandum or rules and regulations of 
the Sabha, comply with such directions." 

This is really bringing an excellent 
voluntary organisation under the paralysing 
influence of the Government The granting of 
diplomas and degrees by the Sabha does not 
require the passing of such a measure as this 
because universities also have the privilege of 
granting degrees and diplomas, and as Shri 
Santhanam pointed out, the other Sammelan—
the Hindi Sahitya Sammelan—which was 
constituted some time back, has been given 
that power. So, this Bill seeks to bring under 
the enervating influ- 

ence of Government this excellent institution 
that has been doing such excellent work, 
according to the reports of the Sabha, for the 
propagation of Hindi. The result will be that 
eventual bureaucratisation of this influence 
and making an upas tree of this influence will 
affect the propagation of Hindi. What was 
once a noble mission conducted by 
disinterested people by voluntary organisation 
will now come under the influence of Gov-
ernment. Therefore, in the, interests of Hindi 
itself and in the interests of voluntary 
organisations, I would oppose this Bill and 
would ask the Government to withdraw it 
before it is too late. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 2-30 P.M. 

The House then adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half-
past two of the clock, the VICE CHAIRMAN 
(SHRI M. GOVTNDA REDDY) in the Chair. 
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THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): There are seven more 
names on the list of speakers. I would request 
hon. Members to confine themselves to the 
provisions of the BUI. 
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DR. M. M. S. SIDDHU (Uttar Pradesh): 
What a confusion. 

SHRI AKBAR ALI KHAN; Mr. Vice-
Chairman, as some of my friends are anxious 
that I should speak in whatever little Hindi I 
know, with your permission I will speak in a 
language other than English. 
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SHRI LOKANATH MISRA  (Orissa) 
Nationalisation. 



2077    ^a-kshina Bharat Hindi [ 29 AUG. 1963 ] Prachar Sabha Bill, 1983      2078  

I do not agree with your view.   But you do 
represent a certain purpose, a certain school of 
thought,   ^yio    ^f My friend, the,    hon. Shri 
Murahari who preceded me ( 
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You will be doing a disservice to Hindi. 
Leave things to proceed according to nature 
and I have no doubt that within the course of 
20 years everybody will be a Hindi premi and 
our Dakshini friends will compete with our 
northern friends and 1 have no doubt that in 
many cases we will succeed. 

 

 

I take pride in this that the relations 
between the Hindi-speaking people. the 
Telugu-speaking people and the Urdu-
speaking people are most cordial and these 
sansthas and organisations are trying to help 
and co-operate with each other. That is the 
position that we have created there. 
Hyderabad has been in many things a very 
backward place. I admit that so far as this 
atmosphere of love and affection, ox 
communal harmony and of the unity of 
language is concerned, I take piide that 
Hyderabad is second to none- 

Wi'.h these words, I support the Bill. 

|[SHRI AKBAR ALI KHAN: Mr. Vice-
Chairman, as some of my friends are anxious 
that I should speak in whatever little Hindi I 
know, with your permission I will speak in 
language other than English. 

[ ] Hindi transliteration 
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Shri LOKANATH MISRA (Orissa): 
Nationalisation. 

(interruption) 
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I do not agree with your view. But you do 
represent a certain purpose, a certain school 
of thought. My friend, the hon. Shri Murahari 
who preceded 

 

 
You will be doing a disservice to Hindi. 
Leave things to proceed according to nature 
and I have no doubt that within the course of 
20 years everybody will be a Hindi premi and 
our Dakshini friends will compete with our 
northern friends and I have no dcubt that in 
many cases we will succeed. 
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I take pride in this that the relations 
between the Hindi-speaking people, the 
Telugu-speaking people and fhe Urdu-
speaking people are most cordial and these 
sansthas and organisations are trying to help 
and co-operate with each other. That is the 
position that we have created there. 
Hyderabad has been in many things a very 
backward place. I admit that so far as this 
atmosphere of $ve end affection, of 
communal harirony and of the unity of 
language is concerned, I take pride that 
Hyderabad is second to none. 

With these words, I support the Bill. 

SHRI N. VENKATESWARA RAO (Andhra 
Pradesh): Mr. Vice-Chairman, during the last 
six or seven years, Dr. K. L. Shrimali has ably 
piloted many Bills through this House. As he 
has been called for equally important and vital 
work elsewhere, this, I think, is going to be 
the last measure which he, as Education Min-
ister, would be bringing before us. I would, 
therefore, like to take this occasion to pay my 
sincere tribute for all that he has done during 
his term of office for the cause of national 
education. 

Dr. Shrimali has been holding part of a 
portfolio—a major part—which was held 
earlier by that eminent leader and elder 
statesman, the late Maulana Azad. It is no 
easy task to fill an office originally held by 
such a towering personality. And yet, Dr. 
Shrimali has served the cause of national 
education very well indeed by his honesty of 
purpose and devotion to duty. His academic 
distinction, his wide culture and, above all, his 
ster-ing character have enabled him to fill a 
difficult role with credit. Of all his fine 
qualities, I have been most fascinated by his 
gentleness. 

During the past five and a half years of my 
membership of this House, never once have I 
seem him lose his equanimity of temper. He 
meets even the worst provocation with a   
sweet, 

disarming smile. Though innately gentle, he 
is firm when a question of principle is 
involved. His very gentleness in his approach 
to people gives him a strength of will to stick 
unflinchingly to basic principles and moral 
values. Whatever may be his field of future 
work, he would, I am sure, further the welfare 
of the nation and of the people. 

Now, Sir, coming to the Bill proper, I 
heartily support it. The Dakshina Bharat 
Hindi Prachar Sabha has been an institution 
of national importance for many, many 
decades now and it is but proper that it should 
be recognised as such by the national Govern-
ment. It is one of the premier institutions 
which has done its best to further the cause of 
national unity and integration. 

Many hon. friends here have mentioned, in 
the course of their speeches, that Gandhiji 
was the founder of this institution. But I do 
not think that any one mentioned that 
Gandhiji attached so much importance to this 
work that he sent out his own son, Shri 
Devadas, as the first Hindi Pra-charak to the 
city of Madras. 

This institution, as was pointed out by the 
hon Minister while he was moving this Bill, 
has so far given education in Hindi to as many 
as 7 million people. It has today, 7,000 Hindi 
Pracharaks. And, as was pointed out by the 
Minister himself, it has adequate income to be 
self-sufficient. But a time may come, and that 
too very soon, when it may not be able to 
carry on either its present work or be self-
sufficient as far as its financial resources are 
concerned because most of its income is at 
present drawn either from the publication of 
text books or from examination fees. In all the 
Southern States, except of course Madras, 
Hindi is now made compulsory in schools. 
And so the number of candidates that would 
appear hereafter for the examinations of the 
Sabha would progressively dwindle.    A stage 
would,    therefore, 
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[Shri N. Venkateswara Rao.] come when 
many candidates would not be forthcoming 
for such examinations as Prathamic or 
Madhyam etc. They would appear for such 
examinations in the regular educational insti-
tutions. Therefore, it would, I think, be in the 
interests of the Sabha that steps are taken to 
see that it is soon converted into a centre for 
higher studies in Hindi. 

I know, Sir, that some time back there was a 
move on the part of the Central Government to 
take over the Osmania University and to 
convert it into a Hindi University for the 
South. For our own reasons we were opposed 
to this move. We were opposed to it because 
we have only three universities now in Andhra 
Pradesh and each is serving a distinct 
geographical unit. For the Circars area we 
have the Andhra University, for the Rayala-
seema area the Sri Venkateswara University 
and for the Telengana area the Osmania 
University. And so we felt that we could not 
hand over to the Centre our Osmania 
University. But we are all for the 
establishment of a Hindi University in the 
South. I think, Sir, the Dakshina Bharat Hindi 
Prachar Sabha could be easily converted, with 
its rich resources and its vast organisation, into 
a Hindi University. So I plead, Sir, that steps 
should be taken, if not immediately, at least in 
the course of the next two or three years to 
convert the Sabha into a Hindi University 
where higher studies in Hindi could be taken 
up, where doctorates could be awarded. At the 
same time this University should be able to 
establish Chairs for the other north Indian 
languages like Bengali, Gujarati and Marathi 
so that the people in the South could become 
familiar with these languages and their 
literatures. 

Moreover, Sir, I feel that when all of us are 
anxious that Hindi should develop as a potent 
national language, as the official language of 
the Indian Union or, as the Prime Minister has 
aptly put it, as a 'link langu- 

age", it is essential that in developing it, full 
co-operation of the Southern people should be 
enlisted. We, the people of the South should 
also play our part in developing Hindi. We 
believe that we too have something to 
contribute for its growth. For enabling us to 
contribute our share in this important matter 
the conversion of the Dakshina Bharat Hindi 
Prachar Sabha into a Hindi University would 
be very helpful indeed. 

Recently, Sir, I made a suggestion in my 
daily news paper that certain mental allergy to 
Hindi in certain sections of the people in the 
non-Hindi-speaking areas could perhaps be 
removed if we could rename it as 'Bharati'. 
The non-Hindi-speaking people may then 
come to feel that we are having an altogether 
new national language. The Hindi people, I 
feel, should have no objection to this sug-
gestion. 

SHRI A. D. MANI (Madhya Pradesh): He 
has no objection. 

SHRI M. N. GOVINDAN NAIR (Kerala): 
Why so much prejudice against the very word 
'Hindi'? 

SHRI N. VENKATESWARA RAO: Any 
mental allergy to Hindi can be effectively 
removed, I beg to repeat, by giving it the new 
name, "Bharati.' Moreover, when the 
language of Japan is Japanese, when the 
language of France is French, and when the 
language of Germany is German, why should 
not the language of Bharat be Bharati? That, I 
think, is a suggestion which is well worth 
considering and I hope my Hindi friends will 
take it up with enthusiasm. 

SHRIMATI ANIS KIDWAI (Uttar Pradesh):  
Why not Hindustani? 

SHRI N. VENKATESWARA RAO: Because 
our Hindi friends themselves would not agree 
to it. Sir, when Gandhiji tried to call our 
national language 'Hindustani', there was a lot 
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of opposition from ..ie Hindi-speaking people 
saying that Hindustani is a mixture of Hk l- 
Urdu, Arabic, Per-sion etc., that it is an odd 
mixture of many languages. There was thus 
much trouble about the adoption of the name 
of Hindustani. 'Bharati' is a new word and I 
think it should be welcomed by all. 

With these words, Sir, I    heartily support 
the Bill. 
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THE VICE-CHAIRMAN: (SHRI M. 
GOVINDA REDDY) : Hon. Members have to 
lend their ears to Shri Ghani, not make 
comments. 
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SHRI P. N. SAPRU: On a point of 
order____  

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): He is now concluding. 

t[ ] Hindi transliteration 
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THE VICE-CHAIRMAN (SHRI M. 
GOVTNDA REDDY): Hon. Members have to lend 
their ears to Shri Ghani, not make comment!. 
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SHRI P. N. SAPRU:   On a point of order   
.... 
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THE VICE-CHAIRMAN: (SHRI M. 
GOVINDA REDDY): He is now concluding. 

 

THE MINISTER OF EDUCATION (DR. K. 
L. SHRIMALI): Sir, I am grateful to hon. 
Members for they have given almost 
unanimous support to the Bill, except my hon. 
friend, Prof. Ruthnaswamy. I shall, first of all, 
take up the points that he raised. I am rather 
surprised that he thought that this measure 
was an attempt to bureaucratise a voluntary 
organisation which has rendered great service 
in the cause of Hindi. And he was wondering 
why Government should »tep in now and he 
thought that there was some kin,j of .  .  . 

 

DR. K. L. SHRIMALI: Let me reply to 
Prof. Ruthnaswamy. Then I will continue my 
reply in Hindi, otherwise  Prof.   
Ruthnaswamy    will    not 

understand me. In fact, the hon. Member went 
to the extent of saying that this measure 
would paralyse the work of this institution. I 
am afraid, though he was speaking in 
independent India, the language almost 
reflected the thoughts of pre-independence 
period. This kind of language is one which 
could have been used before we attained our 
independence. 

[THE DEPUTY CHAIRMAN in the Chair] 

Madam, the reason why the Government 
have declared this institution as an institution 
of national importance is that Government 
have recognised the laudable work which this 
institution has done in the cause of the 
propagation of Hindi in the South. It is our 
'belief that if Hindi has to develop in the 
southern States, it must be done mostly by 
voluntary organisations like the Dakshina 
Bharat Hindi Prachar Sabha. The Government 
certainly has to assist in every possible way 
their work, but the work will be much easier if 
it is done in the spirit in which the Dakshina 
Bharat Hindi Prachar Sabha has done it. The 
answer to Prof. Ruthnaswamy is that the 
Government has stepped in and has decided to 
declare this institution as of national 
importance because this is an institution of na-
tional importance. We give great importance 
to the cause of Hindi and this is a work of 
great national importance. But the 
Government have taken care that they do not 
in any way impinge on the autonomy of this 
institution. There is no provision in this 
measure which in any way impinges on the 
autonomy of this institution. 

SHRI M. RUTHNASWAMY: What about 
clause 7 sub-clause (6)? 

DR. K. L. SHRIMALI: I will Presently deal 
with that provision. This institution in the past 
has been giving diplomas and degrees but 
they were not recognised by the Government. 
II 
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is only very recently that some temporary 
recognition was given to them. The Sabha 
used to give its own degrees and diplomas. 
Now, with the declaration of this institution 
as an institution of national importance, 
those degrees and diplomas will get the 
same status as those of any other university 
and though this is not a university, with this 
declaration they get that status and they get 
recognition all over India and that makes all 
the difference for the graduates who will be 
coming out of this institut.on. He referred to 
clause 6. The only provision where some 
kind of control, if you would like to call it 
so, is envisaged, is here which gives power 
to the Central Government to review the 
work of the Sabha from time to time. These 
occasions will be very rare but it is 
necessary for an institution of national 
importance for its work to be reviewed. 
There nust be some agency to review its 
work from time to time so that it may not 
falter in its aims and objectives, so that it 
may continue to work towards the goal 
which the society has set before it. This is 
the reason why this provision has been 
made. Otherwise, there is no interference. In 
fact, we have taken care in this measure. 

Our friend, Mr. Santhanam, asked why 
there was this discrimination between the 
Hindi Sahitya Sammelan and the Dakshina 
Bharat Hindi Prachar Sabha. He probably 
forgot that the affairs of the-Hindi Sahitya 
Sammelan were in a mess for a long time 
and the Government had actually to take 
over the whole organisation and, therefore, 
detailed provisions had to be made in the 
Bill. Here, there is no question of interfering 
with the autonomy of the Sabha. The consti-
tution of the Sabba, its rules and regulations, 
e;c, will all remjun intact. We are not 
introducing any change because the Sabha 
has functioned admirably during the last 
several decades, for about nearly half a 
century. So, there is no need to interfere or 
to change the existing constitution of the 
Sabha.    It is lor this 

reason,  Madam,  that you find    some kind of 
difference between the provi sions of the 
enactment relating   to the Hindi Sahitya 
Sammelan and the present Bill. 

Another doubt that was raised was with 
regard to finances. In the first place, I think 
we should congratulate the Dakshina Bharat 
Hindi Prachar Sabha, that it has kept its 
financial position very sound. The Sabha was 
never in deficit and it always received grants 
from the Government of India for certain 
specific projects. Whenever any schemes are 
submitted, grants will always be available. In 
fact, I might inform the House that during the 
last nine years, a sum of Rs. 2:53 lakhs was 
given to the Sabha and the Sabha is entitled to 
receive grants for certain specific purposes 
and these grants will be continued to be given. 

SHRI AKBAR ALI KHAN: But very 
inadequate. 

DR. K. L. SHRIMALI: Well. I can i'e the 
House that whatever money is needed will be 
given, and in fact, this institution will have a 
greater claim on the funds of the Government 
of India after it becomes an institution of 
national importance. The Government cannot 
neglect the institution—it has not neglected it 
in the past also—and- it will receive greater 
attention from the Government after the 
institution is declared as an institution of 
national importance. One Member said that it 
has less autonomy than the Sahitya Academy. 
There again there is some kind of 
misapprehension. The Sahitya Academy has 
been declared as an autonomous organisation 
by resolution of the Government of India. This 
ha« definitely a better status because it is 
through an Act of Parliament that this 
institution is being declared at an institution of 
national importance and we are not in any way 
interfering in its working. 



 

[Dr. K. L. Shrimali.] 
I think these are the only points which were 

raised during the course of the debate. I am 
grateful to the hon. Members who (have made 
kind references to the humble work which I 
did in this House and in the Government. 

Thank you. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to declare the institution 
known as the Dakshlna Bharat Hindi 
Prachar Sabha, having at present its 
registered office at Madras, to be an 
institution of national importance and to 
provide for certain matters connected there-
with, be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill. 

Clauses 2 to 7 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

DR. K. L. SHRIMALI: Madam. I move: 

"That the Bill be passed." 

The question was proposed, 

SHHI M. P. BHARGAVA (Uttar Pradesh): 
Madam Deputy Chairman, on the happy 
occasion when the Dakshina Bharat Hindi 
Prachar Sabha Bill is about to be passed, I 
want to congratulate the Education Minister, 
Dr. Shrimali, for bringing this Bill before the 
House. On this particular occasion, I miss my 
colleague, M. Satya-narayanaji, who has been 
very much connected with this institution. It is 
due to his constant efforts that this institution 
today enjoys the prestige which it does in the 
country today. I want to congratulate Mr. 
Satyana-rayana for all the work he has dona 
regarding Hindi Prachar in the South, 
especially at a time when it was most needed 
and when not so much import- 

ance was given to this particular work. I again 
congratulate him on his achievement 

THE DEPUTY CHAIRMAN: The question 
is: 

"That the Bill be passed." 

The motion was adopted. 

4 P.M. 

THE INSTITUTES OF TECHNOLOGY 
(AMENDMENT)   BILL,   1963 

THE MINISTER OF SCIENTIFIC RE-
SEARCH AND CULTURAL AFFAIRS (SHRI 
HUMAYUN KABIR) : Madam, I beg to move: 

"That the Bill to amend the Institutes of 
Technology Act, 1961, as passed by the 
Lok Sabha, be taken into consideration." 

This is a Bill to give further effect to the 
programme for the expansion and 
improvement of technical education in the 
country which this Government undertook 
some twelve years ago. When India became 
free, facilities for technical education were 
limited, both in quantity and quality, but in the 
last 14 or 15 years, considerable progress has 
been made. Today we can say, with some 
confidence, that the facilities and opportunities 
for technical education, in this country, 
compare not unfavourably with perhaps that of 
any advanced country in the world. In the last 
five years there has been quite a phenomenal 
expansion. Against an admission quota of 
something like 6,000 per year in the 
engineering colleges in 1958 the admission 
last year were about 18,000 and this year we 
have approved admissions for 20,000. In other 
words, the target which had been approved for 
the Third Plan and which was to be realised in 
1966 we have practically realised this year. 

There has been also considerable 
improvement in quality and one of the major 
measures in this improvement   of   quality   
of   technical 
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